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ORDER

PER DR. B.R.R. KUMAR, VICE-PRESIDENT:-

This appeal has been filed by the assessee against the order dated
23.10.2024 passed by the Ld. Commissioner of Income-tax (Appeals), National
Faceless Appeal Centre (NFAC), Delhi (‘Ld. CIT (A)’ in short), under Section 250 of

the Income-tax Act, 1961 (‘the Act’ in short) for Assessment Year 2011-12.

2. The assessee has raised following grounds of appeal:

“ (1) Validity of the assessment: The learned CIT(A) was not justified in
dismissing the appeal particularly when the reasons recorded for reopening
were not furnished, making the reopening fatal as it has violated the

prescription of Supreme Court judgement in case of GKN Driveshafts (India)

Ltd. (259-ITR-19).

(2) Addition of Rs.15,02,464: The learned CIT(A) was not justified in

confirming the addition of u/s. 68 being cash deposited into bank.”
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3. At the time of hearing before us, at the outset, the Ld. AR submitted that
Ground No. 1 relating to the validity of reopening is not pressed. Accordingly,

Ground No. 1 is dismissed as not pressed.

4. Ground No. 2 pertains to the addition of Rs. 15,02,464/- made by the
Assessing Officer u/s 68 of the Act on account of unexplained cash deposits, which

has been confirmed by the Ld. CIT(A).

5. The relevant facts for adjudication of this issue are that during the
assessment proceedings, subsequent to the order of the ITAT in the assessee’s
own case for the earlier Assessment Year 2008-09 in ITA No. 139/SRT/2023, the
Assessing Officer treated 20% of the cash deposits as income of the assessee. In
the said earlier year, it was held that since the Revenue had accepted 20% of the
cash deposits as income in the assessee’s case, and considering the fact that the
assessee had expired and the legal heirs had agreed to the taxation of 20% of such
deposits, the Assessing Officer was directed to compute 20% of the cash deposits

as income.

6. Since the issue stands concluded in the assessee’s own case in the year
2008-09 and no distinguishing facts have been brought on record for the year
under consideration, we see no reason to deviate from the earlier view.
Accordingly, we direct the Assessing Officer to compute 20% of the cash deposits
as income for the present Assessment Year as well. It is further noted that the
assessee has already offered an amount of Rs. 1,49,736/- to tax in the return of
income, as evident from the copy of the ITR placed at page 36 of the paper book.
Therefore, the Assessing Officer shall give due credit for the income already

offered while computing the addition. Accordingly, the addition is restricted to
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20% of the cash deposits, subject to adjustment of the income already declared,

and the balance addition is deleted.

4. In the result, the appeal of the assessee is partly allowed.

Heard, dictated and pronounced in the open Court today on 19.01.2026

Sd/- Sd/-
(SUCHITRA KAMBLE) (DR. B.R.R. KUMAR)
JUDICIAL MEMBER VICE-PRESIDENT

Surat; Dated 19/01/2026
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